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Assistant Registrar
C.ES.T.A.T, New Delhi

To:
M/S JAGAT METALS

TRILOKPUR ROAD, KALAAMB, DISTT. SIRMOUR
(HP)
M/S JAGAT METALS Appellant
Vs
C.C.E. CHANDIGARH Respondent

I am directed to transmit herewith a certified copy of Final order No. 499 / 2009 -SM[BR] dated 15.5.2009

Assistant Registrar
(SM Appeal Branch)

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE

- TRIBUNAL, NEW DELHI, PRINCIPAL BENCH NEW DELHI

Excise Appeal No.4056 of 2004-SM (BR)

[Arising out of Order-in-Appeal No.754/CE/CHD/03 dated 8.8.2003 passed by
the Commissioner of Central Excise (Appeals), Chandigarh]

Date of Hearing:15.05.2009
Date of Decision:15.05.2009

For approval and signature:
Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the x
CESTAT (Procedure) Rules, 1982 for publication Ei\/

in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to the Departmental : \/Q/)
authorities?
M/s. Jagat Metals ....Appellants
[Rep. by None.]
Vs.
CCE, Chandigarh ...Respondent

[Rep. by Shri R.K. Verma, DR]

CORAM: Mr. P.K. Das, Member Judlcgl ﬁ@
{\\ we,, OrderNo.: 4G.9/07.7 % /Dated 15:05.2009

Per P.K. Das:

After hearing the 1d. DR and on perusal of the records, I find that

the Commissioner (Appeals) dismissed the appeal on the ground of

limitation. It has been observed that the appeal against the order-in-
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original /\issued on 31.5.2000 and the appellant filed appeal on

‘ 29.01.2001 before the Commissioner (Appeals). There is no indication of
the date of communication of the Adjudication order.
2. It appears that the impugned order was passed without hearing the
appellants. Hence, the impugned order is set aside and remanded back to
the Commissioner (Appeals) to decide afresh after examining the date of
communication of the order. Needless to say that the Commissioner
(Appeals) shall give proper opportunity of hearing to the appellants. The

appeal is allowed by way of remand.

[Order pronounced in open court on 15.05.2009.]

(P.K. Das)
Member (Judicial)

Ckp.




